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Report of the Committee constituted as per the orders of Hon’ble National Green Tribunal in
O.A No. 753/2023 Dr. Rajesh Bahuguna vs State of Uttarakhand and Ors dated 04/01/2024

In pursuance of the orders of Hon’ble National Green Tribunal in O.A No. 753/2023 Dr. Rajesh Bahuguna v State of
Uttarakhand and ors dated 04/01/2024 a joint committee consisting of the nominated representatives of PCCF(HoFF)

Uttarakhand; Regional Officer IROMoEF&CC Dehradun and DM Dehradun as mentioned below was constituted .

*  Sh. Vinay Bhargava, Conservator of Forests, Yamuna Circle (nominated by PCCF (HoFF), Uttarakhand as his

representative vide letter No-166/29-5 dated-21-02-2024)

e  Smt Neelima Shah, Assistant Inspector General, Regional Office, Ministry of Environment, Forests and Climate
Change, Govt. of India, Dehradun (nominated by Regional Officer, Integrated Regional Office, MOEF&CC vide

letter No-NGT/01/2024/1464 dated-19-02-2024 as his representative)

e Sh Har Giri, Sub Divisional Magistrate, Sadar, Dehradun (nominated by District Magistrate

Dehradun as her representative vide letter No-144/mowfein—argo /2023 dated-02-02-2024)

The members of the Joint committee as mentioned above inspected the area in question i.e. Aamwala
Tarla Reserve forest on 23" Feb. 2024 and 26" Feb. 2024. Petitioner Sh. Rajesh Bahuguna was also

present on 26"Feb. 2024.

Assessment of the ground situation:-

1. Preliminary survéy of the area in question i.e. Aarhwala Tarla Reserve fqrest was carried
out and .kml ﬁle.was prepared for subsequent analysis. Analysis of the .kml file depicts
that there is neither bcutting of trees nor clearing of land, as per the satellite imagery for the
period from 2013 to 2022(Annexure 1). As informed by the Range Officer, Raipur, there
is no reported case of encroachment in this area as per the official records. However, in
order to further verify it and to re-establish the missing boundary pillars, a letter has been
sent by the Divisional Forest Officer, Mussoorie to the Dirqgtor, ‘Survey of
India,Dehradun. In the meantime, few missing boundary pillars have begn temporarily re-
established (Annexure 2). As soon as the Survey of India completesl the| detailed sﬁrvey,

( / : Sad
o
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all the missing boundary pillars will be permanently established; and in case any
encroachment is found in Reserve Forest Land in question,legal action shall be initiated as
per the provisions of Indian Forest Act, 1927.

As per the interaction with local people of the area, it was conveyed that a temporary

Kachha pathway of around 200 mitr. length (Annexure 3) was being used by them since past

many years for convenience purpose, as it shortens their connectivity to main Sahastradhara

Road by about 3-4 kms and the same is being obstructed from time to time by the field staff
of Raipur Range by digging trenches. In the month of September 2022 also, the team of
Raipur Range, Mussoorie Forest Division, had dug trench in this area, for preventing any '
unauthoﬁzed movement, remnants of which could be seen and was also verified by the
photographs shown by the field staff, which has also been admitted by the petitioner in his
petition (Annexure 4). During the site vvisi‘t, the kaccha path was again found to be closed
by digging trenches at both its ends and sign board put up by the staff of Raipur Range was
also forund»(Annexure S). The local peoiile réquésted the committee members to allow them

to use this kaccha path and to instruct the Forest Department officials not to obstruct it

permanently.

The area was also checked for any residual stumps of Sal (Shbrearobitsta) trees, and it was
found that there were no visibl_é stumps or fallen trees etc. that could indicate that any trees
have been illegally cut in this area. Also as per the instruction of Divisional Forest Officer,

Mussoorie, all the trees in this area have duly been counted for ensuring their protection

and regular monitoring. (Annexure 6). .

As per the interaction with local residents, most the lands northwards of the area in are
owned by private individuals in the form of small plots since the past many years and there
is no real estate company/builder project present adjoining the reserve forest boundary &
no evidence about selling of forest land was found. The petitioner present during the 'Visit

on 26" Feb. 2024 was also unable to provide any specific evidence
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Interpretation of the Committee: In light

safely inferred that:-
1. There was no illegal fe
area, as alleged by the petitioner.

2: Although there is a temporary kaccha

the locals and forest staff since past many years, which is also validated

Imagery of past years.

3. On the issue

Raipur, there is no reported case of encroachmentin this area. But t

protection of reserve forest land, a letter for

Survey of India, Dehradun, so that few missing boundary pillars can be

in case any land is found enérQached then suitable legal action will be take

encroachers.
Extent of damage: To check the extent of damage caused in the reserved forest area,
temporarykaccha path of around 200 mtr. length is witnessing soil erosion. The Div1

Mussoorie informed the committee that a proposal for plantation and eco-Testora

already been prepared and the éntire pathwill be restored by barbed wire fencing

coming monsoon season.

of the above-mentioned facts and perusal of documents,

lling of trees and fresh cutting of kaccha path for widenin

pathway of around 200 mtr.,but it has been in us

of alleged encroachment in this area, as informed by the Range @)

it is

g in this

e by

by Google Earth

fﬁcel',

o further ensure the

a detailed survey has been sent to Director,

re-established and

n against the

it was found that the

sional|Forest Officer,
this area has

d glantation in the

Sh.Har Giri, SDM Smf. NodfmaShah, IFS .~ Sh.Vin
SadarDehradun Assistant Inspector General, ConServator of Forests

RO MoEF&CC Dehradun Yamuna Circle
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Google Image of Amwala Tarla Reserve Forest in 2022

Annexure 1
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Photograph of the Sign Board put up on this Kaccha Path by Raipur Forest Range in

September 2022

Annexure 4
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U.0.No. "X3 /XXX¥1-A-3/2023-107/710/2018. T—LAW.-3
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPEAL No. 753/2023
DR. RAJESH BAHUGUNA

Appellant(s)
Versus
STATE OF UTTARAKHAND & ORS Respondent(s)
VAKALATNAMA

I/We State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s)/
intervener(s) of the above Appeal/Petition/ Reference do hereby appoint and retain
Shri Himanshu Pal, Advocate to act and appear for me/us in the above matter and to
conduct or defend the same and to appear in all proceedings that may be taken in respect of
any application connected with the same or any decree or order passed therein, including
proceedings in taxation and application for Review, to file and obtain return of documents,
to deposit and receive money on my/our behalf in said matter and to represent me/us and to
take all necessary steps in the above matter. I/We agree, to ratify all acts done by the
aforesaid Advocate in pursuance of the authority.

Dated this the 20 day of February, 2024
ACCEPTED

M

Panel Advocate, _
C-65, 2" Floor ( %%m | ‘ﬁhm%?)
Neeti Bagh, Addl.L%_ %{QPg fﬁﬁ‘%n%R

South Delhi-110049 qu%ﬁ;%p

Mobile No-9911600411 APPELLANTS/ [ONERS/RESPONDENTS
E-Mail id-himanshupal.delhi@gmail.com
MEMO OF APPEARANCE
To,
The Registrar,
National Green Tribunal,
New Delhi.

Sir,

Please enter my appearance in th i .y
Rissrinitior ie) PP in the above mentioned case on behalf of the the Petitioner(s)/

Yours faithfully,

(Himanshu Pal)
Advocate for the Petitioner(s)/
Respondent(s)/Appellant(s)



